et <oy, Regional Officlpgllabgarh Region
Haryana State Pollution Control Board

Near HewoApartment,Sector -16A, Faridabad
Website - www.hspcb.gov.in E-Mail - hspcbrobr@gmail.com

vt ol Contact No. 0129-2225314
N LE
No. HSPCB/BR/2023/2919-2921 Dated: 01/04/2023
To

The Registrar General,
National Green Tribunal,
New Delhi.

Subject: Report-Cum-Reply in compliance of order dated 04-01-2023 in the
matter of Dinesh Singla & Ors V/s Ajay Goel and Others (OA
No.701/2022).

In this connection, please find enclosed herewith the Report-Cum-Reply
on behalf of joint committee comprising of HSPCB and representative of Deputy
Commissioner, Faridabad in compliance of order dated 04-01-2023 in OA No0.701/2022
in the matter of Dinesh Singla & Ors V/s Ajay Goel and Others.

Submitted for kind information and necessary action please.

DA/as above
Digitally signed

DIN ES H Emll::m
KUMAR pate: 2023.04.01

18:40:45 +05'30"
Regional Officer
Ballabgarh Region

Endst No. HSPCB/BR/2023/ Date:
A copy of the above is forwarded to the District Attorney, Haryana State
Pollution Control Board, Panchkula for information and further necessary action please.

Digitally signed

D|N ES H Emll:;w
KUM AR pate:2023.04.01

18:40:45 +05'30"
Regional Officer
Ballabgarh Region

Endst No. HSPCB/BR/2023/ Date:
A copy of the above is forwarded to the Member Secretary, Haryana State
Pollution Control Board, Panchkula for information and further necessary action please.

Digitally signed

DINESH by oinest

KUMAR

KUMAR bate:2023.04.01

18:40:45 +05'30"
Regional Officer
Ballabgarh Region


http://www.hspcb.gov.in/
mailto:hspcbrobr@gmail.com
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IN THE HON'BLE NATIONAL GREEN TRIBUNAL,

NEW DELHI
OA No. 701 of 2022
IN THE MATTER OF:
Dinesh Singla & Ors ...Applicant
Vs
Ajay Goel and Others ...Respondents

REPORT-CUM-REPLY IN COMPLAINCE OF ORDER DATED

04.01.2023

INDEX
Sr. Particulars Pg.
No. No.

1. | Report-Cum-Reply in compliance of order| 1-4
dated 04-01-2023

2. Annexure-A 5-8

Annexure-B 9-17

4, Annexure-C 18




IN THE HON'BLE NlillquAL GREEN TRIBUNAL,

NEW DELHI
OA No. 701 of 2022
IN THE MATTER OF:
Dinesh Singla &O0rs .Applicant
Vs
Ajay Goel and Others ...Respondents

REPORT-CUM-REPLY IN COMPLAINCE OF ORDER DATED
04.01.2023

MOST RESPECTFULLY SHOWETH:

1. That this Hon'ble Tribunal taking note of the allegations made
in the above subjected complaint letter, passed the order
dated 27.09.2022. The relevant portion of the order dated
27.09.2022 is reproduced below:

"5, In view of the allegations made in the application, we
also consider it appropriate that a Joint Committee be
constituted to verify the factual position. Accordingly, we
constitute a Joint Committee  comprising of
representatives of State PCB and District Magistrate,
Faridabad to direct the same to meet within two weeks,
undertake visits to the site, look into the grievances of
the applicant, associate the applicant and representatives
of the project proponent, verify the factual position and

submit its report.”



2. That in compliance of 169 dated 27.09.2022, a report of
joint committee was submitted before this Hon'ble Tribunal.
The Hon'ble Tribunal passed the order dated 04.01.2023,
relevant portion of which Is reproduced below:

"6. We find that in its report the Joint Committee has not
looked into the aspects of compliance with EC/consent
conditions by the project proponent. The Joint Committee
Is directed to look into the aspects of compliance with
EC/consent conditions by the project proponent and file
its report within two months by e-mail at judicial-
ngt@gov.in preferably in the form of searchable PDF/OCR

supported PDF and not in the form of Image PDF.
X

X

8. It is evident from the report of the Joint Committee
that the noise levels outside the premises of the
respondent unit was 82.5 dB/A when the unit was not in
operation as against the maximum prescribed noise levels
of 75 db/A during day time and 70 dB/A during night
prescribed for industrial area and there were also other
variations beyond prescribed limits on other parameters.
The source/causes of noise pollution in the area deserve
to be looked into and there is also an urgent necessity of
taking appropriate remedial measures for abatement of
noise pollution in the area. Accordingly, the Respondents
No. 2 to 5 are directed to look into the source/causes of
noise pollution and take appropriate remedial measures

and specifically mention in their reply/response by them
action taken.”

3. That Consent to Operate (CTO) granted to the Respondnet
No.5 Unit is valid from 08.09.2022 to 31.12.2026. The



compliance status of the conditions of the CTO is annexed
herewith as ANNEXURE A.

That in compliance of order dated 04.01.2023, the Haryana
State Pollution Control Board sought respective reports from
the Traffic Police, MCF and SDM Ballabhgarh. A meeting was
held under Chairmanship of Additional Deputy Commissioner
(ADC), Faridabad on 15.03.2023. The Traffic Police was
asked to control traffic congestion and sensitize people to
avoid pressure horn and unnecessary honking. The MCF was
directed to provide vertical plantation at possible sites near
area in question.The Traffic Police and Municipal Corporation
of Faridabad were asked to submit details of remedial

measures on these points.

That in furtherenece of meeting dated 15.03.2023, the ACP
(Traffic) submitted its report dated 21.03.2023 with the

following submissions:

(i) The Executive Enginner (PWD B&R) has been requested
to place Sign Board regarding ‘No Entry of Heavy Goods
Vehicles in restricted time’ and ‘prohibition of Pressure Horn’
sothat traffic in ‘No Entry time’ and Noise Pollution due to

Pressure Horn can be avoided.

(i) Awareness Drive was conducted to sensitize the public
to follow traffic norms to prevent & control Air and Noise

Pollution. Challans were issued against violators.

Copy of letter dated 21.03.2023 of the ACP (Traffic),
Faridabad is annexed as ANNEXURE B.

That in furtherenece of meeting dated 15.03.2023, the Joint
Commissioner, MCF submitted its report dated 24.03.2023 to
the Sub Divisional Magistrate, Ballabhgarh.Copy of Letter
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dated 24.03.2023 of the Joint Commisisoner (Ballabhgarh),
MCF is annexed as ANNEXURE C.

7. That MCF and PWD (B&R) have to complete their task of
vertical Plantation and placing of Sign Board as mentioned
above. Placing of Sign Boards regaring ‘No Honking’ may
result reduction of honking and resultant reduction of Noise
Pollution. Smooth traffic will also helpful to reduce noise
level. The Vertical Plantation may also be helpful to abosrve

the surrounding noise.

After completion of these tasks and consequent reduction in
noise level shall be monitored by the Joint Committee and

placed before this Hon’ble Tribunal.

Recommandations:

1. The MCF should complete the exercise of vertical
Plantation at suitable places in nearby area of the
respondent unit no.5.

2. The PWD (B&R) should complete the exercise of placing

Sign Board regaring compliance of Traffic Norms including
‘No Honking'.

In view of the submisisons made herein above, present

report may be taken on record. The directions passed by this
Hon’ble Tribunal shall be complied with.

DINESH 83t
Date: 2023.04.01
/WM' KUMAR ' Gs04s 0550
SDM (Ballabhgarh) Regional Officer, HSPCB,

(Representative of Deputy Ballabhgarh
Commissioner, Faridabad)

Date: 0l-o4—2012
Place: Faridabad
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Avvexvee- A

Sr. No.

Terms & Conditions of CTO

Complaint Status as on 31/03/2023

The applicants shall maintain good
housckeeping both within factory and in
the premises.

All hose pipelines values, storage tanks
etc. shall be leak proof. In plant allowable
pollutants levels, if specified by State
Board should be met strictly.

Yes maintained

r

The applicant/company shall comply with
and carry out directive/orders issued by
the Board in this consent order at all
subsequent times without negligence of
his /its part. The applicant/company shall
be liable for such legal action against him
as per provision of the law/act in case of
violation of any order/directives. Issued at
any time and or non compliance of the
terms and conditions of his consent order.

Yes, Unit has agreed to comply

The applicant shall make an application
for grant of consent at least 90 days before
the date of expiry of this consent.

Yes, Submitted

Necessary fee as prescribed for obtaining
renewal consent shall be paid by the
applicant along with the consent
application.

Yes, Submitted

If due to any technological improvement
or otherwise this Board is of opinion that
all or any of the conditions referred to
above required vanation (including the
change of any control equipment either in
whole or in part) this Board shall after
giving the applicant an opportunity of
being heard vary all or such condition and
there upon the applicant shall be bound to
comply with the conditions so varied.

Yes, Unit has agreed to comply

The industry shall provide adequate
arrangement for fighting the accidental
leakages, discharge of any pollutants
gas/liquids from the vessels, mechanical
equipment etc. which are likely to cause
environment pollution.

Yes, maintained

The industry shall comply noise pollution
(Regulation and control) Rules, 2000.

Unit has provided acoustic enclose

The industry shall comply all the

Yes, Unit has agreed to comply
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direction/Rules/Instructions as may be
issued by the MOEF/CPCB/HSPCB from
time to time,

The industry shall ensure that various
charactenstics of the effluents remain
within the tolerance limits as specified in
EPA Standard and as amended from time
to time and at no time the concentration of
any charactenistics should exceed these
limits for discharge.

Yes, Complying

10.

The industry would immediately submit
the revised application to the Board in the
event of any change in the raw matenal in
process, mode of treatment/discharge of
effluent. In case of change of process at
any stage during the consent period, the
industry shall submit fresh consent
application alongwith the consent to
operate fee, if found due, which may be
on any account and that shall be paid by
the industry and the industry would
immediately  submit  the  consent
application to the Board in the event of
any change during the year in the raw
material, quantity, quality of the effluent,
mode of discharge, treatment facilities etc.

Yes, Unit has agreed to comply

11.

The officer/official of the Board shall
reserve the right to access for the
inspection of the industry in connection
with the various process and the treatment
facilities. The consent to operate is subject
to review by the Board at any time.

Yes, Unit has agreed to comply

12.

Permissible limits for any pollutants
mentioned in the consent to operate order
should not exceed the concentration
permitted in the effluent by the Board.

Yes, complied

13.

The industry shall pay the balance fee, in
case it is found due from the industry at
any timelater on.

Yes, deposited

14.

If the industry fails to adhere to any of the
conditions of this consent to operate order,
the consent to operate so granted shall
auvtomatically lapse.

Yes, Unit has agreed to comply

15.

If the industry is closed temporarily at its
own, they shall inform the Board and
obtain permission before restart of the

Yes, Unit has agreed to comply
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unit.

16.

'ﬂ)e fnduslry shall comply all the
[_)1rccnonsl Rules/Instructions issued from
time to time by the Board.

Yes, Unit has agreed to comply

Sr. No.

Specific Conditions of CTO

The inspection of the unit will be carried
out by HSPCB within a period of 03
months of prant of this first Consent to
Operate / Authorization for collection of
samples of effluent/air emission/noise as
applicable.

Complying

[

Unit will install OMD on ETP & connect
to CPCB and HSPCB server for the
parameters pH, BOD, COD, TSS, Flow, if
required.

Not Required

In case the analysis report of samples of
Air/effluent/noise so collected are found
complying the standards prescribed under
EP Rules, 1986, the 1st CTO so granted
will remain valid for the period of CTO
for which it has been granted based upon
the category of the umit or as was
demanded by the unit in case of failure of
sample the Ist CTO so granted will be
revoked.

Unit 1s complying

If, in future at any stage requirement/need
of balance fees arises unit will be liable to
pay the same, failing which the
CTO/Authorization so granted will be
revoked automatically.

Unit has noted for compliance

Unit will comply the all directions /
guidelines issued by CPCB / NGT.

Unit has noted for compliance

Unit  will comply the conditions
mentioned in the letter dated 25-10-2019
of CPCB regarding mechanism for
Environmental management in
compliance of Hon'ble NGT order

Dated 23-08- 2019 in the matter of O.A.
No. 1038/2018.

Unit has noted for compliance
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The unit will comply with the Directions
dated 27-11-2020 issued by CPCB
regarding to allow only those new
industrial units in NCR-Delhi, which are
using cleaner fuels, namely, natural gas
(PNG/CNG), liquefied petroleum gas,
bio-gas, propane, butane etc.

Not applicable

Unit will liable to pay environmental

compensation at any stage imposed by the
Board.

Unit has noted for compliance

Unit will installed only PNG fired dg sets
if required.

Not Applicable

10.

Unit will comply with all the directions
issued by CAQM.

Unit has noted for compliance

m

SDM (Ballabgarh)

(Representative of Deputy

Commissioner, Faridabad)

Date: 02 ~03-21 023
Place: Faridabad

DINESH ™
KUMAR
KUMAR Dpate:2023.03.02

04:02:07 +05'30'

Regional Officer, HSPCB,
Ballabgarh Region
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Spedial Campaign dated 16-03-2023 to 19-03-2023

Sr. No.

1. Violating air pollution stds r115 (1) & 116/s. 150 (2) 12

2. Violation of rules for carriage of dangerous/hazardous 00
goods s-190 (3)

3. Blowing pressure horn/multi&toned horn r-119/s 199/2 X 08
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2. violation of rules for carriage of dangerous / hazardous goods 5.190 (3) 0

3, blowing pressure horn/multi-toned horn r .119/s 199/2 ' 08 __I
a. silencer non functional/ vehicle creating under noise/paying music at 02 |
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necessary action please.

o Office of Tho Dupuly Commissioner, Faridabad
AN wralera SIUUIGRY, o dVaErans
:"‘i\ e ‘) ! Tolephone o, 1120.2227930, 22268604 Fmatl - dattwifbhry nic.lo
To '
1. doind Cornmiasones,
f\,‘hml( Ipal Carporation, Fortdatsnd/Oallatigarky,

2. S0N, l'.-uhlnh.ul/ Ballabyrarh
3. ACHE, Tralllc, I arldatrad.
3. ACE, ‘ - .
Memo. No. LEA-11/2023/3 ] 0) ~- oy Dated:- 60 /n 7/7 ”2 2

Subject: O.A No 701 of 2022 in the matter of Dinesh Singla & Ors. V/s Ajay

Goecel.
Please find enclosed herewith a copy letter no. HSPCB/DR/2022/2305-

2S09 dated 03.03.2023 on the subject cited above from RO, HSPCB, Ballabgarh.

In this connection, it is been intimated that the joint committee has
already inspected the site in compliance of NGT order dated 27.09.2022 and
during inspection it was found that the noise levels outside the premises of the
respondent unit was 82.5 dB/A when the unit was not in operation which is higher
than the maximum prescribed noise levels of 75 db/A (During day time) and 70
dB/A (During night time) prescribed for industrial area and there were also other
variations beyond prescribed limits on other parameters. Therefore, Hon'ble NGT
directed that source/causes of noise pollution in the area deserved to be looked
into and there is also an urgent necessity of taking appropriate remedial measures

for abatement of noise pollution in the said area.

-In view of above, you are requested to look into the source/causes of
noise pollution and take appropriate remedial measures and submit ATR well
within time so that the same could be submitted in Hon'ble NGT well within time

before next date of hearing i.e. 04.04.2023.

for Deputy Commissioner,
Faridabad. A
Endrst No.LFA/2023/ Q104 Dated: 09/02/ 5023

A copy of above is sent to RO, HSPCB, Ballabgarh for information and

. for Deputy Cbmmissioner,
Faridabad. 7

T

Olfice- 1™ -2 floor, Minl Secretariat, Sector-12, Faricdabad. ENGUSHLEITER
gl - a3 g, DY AN DR 12 WKL
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S Regional Office, Ballabgarh Region

ey X Haryana State Pollution Control Board
= e Near Hewo Apartment, Sector -16A, Faridabad
"“‘1\% ?F‘ Website - www.hspeb.qov.in E-Mail -

hspebrobragmanl.com
Contact No. 0129-2225314

-—-.--___-__-___

Dated: 03/03/2023

To
1. The SDM
Ballabgarh, Faridabad
2. The Joint Commissioner,
MCF, Ballabgarh, Faridabad.
3. The ACp Traftic,
Faridabad.
Sub: OA no. 701 of 2022 in the matter of Dinesh Singla & Ors. Vs Ajay
Goel,
Ref:

In continuation to this office letter no. 2740-2743 dated 14.02.2023 and
Hon'ble NGT orders dated 04.01.2023.

In this connection, it is intimated that the joint committee has already
inspected the site in compliance of NGT order dated 27.09.2022 and during inspection it
was found that the noise levels outside the premises of the respondent unit was 32-5
dB/A when the unit was not in operation which is higher than the maximum prescribed
noise levels of 75 db/A (During day time) and 70 dB/A (During night time) prescribed for
industrial area and there were also other variations beyond prescribed limits on other
parameters. Therefore, Hon'ble NGT directed that source/causes of noise pollution in Fhe
area deserved to be looked into and there is also an urgent necessity of taking
appropriate remedial measures for abatement of noise pollution in the said area. ‘

In view of above, you are requested to look into the source/causes of naise
pollution and take appropriate remedial measures and submit ATR well within time so

that the same could be submitted in Hon'ble NGT well within time before next date of
hearing i.e. 04.04.2023.

DA/order dt, 04.01.2023

Oigttally signed

DINESH b5y oinesn

KUMAR

KUMAR oate: 2023.03.03

110010 -05'30
Regional Officer
Ballabgarh Region

Endst. No. HSPCB/ 2023/ Dated:
- A copy of above is forwarded to the following: -
1. The Deputy Commissioner, Faridabad with the request to direct the concerned
officer as mentioned for the compliance of Hon'ble NGT order dt. 04.01.2023.
2. The Commissioner, Municipal Corporation, Faridabad with the request to direct
the concerned Municipal Corporation, Faridabad officers as mentioned for the
compliance of Hon’ble NGT order dt. 04.01.2023,

DA/ order dt. 04.01.2023 Dignally signed
DINESH oy bruesiy”

KUMAR

KUMAR oate: 20230303

11:00:10 +05'30
Regional Officer
Ballabgarh Region
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1l\_lé). HSPCB/BR/2023/= 14O - 2744} Dated:|\ /02/2023

1. The Joint Commissioner,
MCF, Ballabgarh, Faridabad.

2. The ACP Traffic,
Faridabad.

Sub: OA no. 701 of 2022 in the matter of Dinesh Singla & Ors. Vs
Ajay Goel.

Ref: Hon'ble NGT orders dated 04.01.2023.

In this connection, it is intimated that the joint committee has already
inspected the site in compliance of NGT order dated 27.09.2022 and during
inspection it was found that the noise levels outside the premises of the respondent
unit was 82.5 dB/A when the unit was not in operation which is higher than the
maximum prescribed noise levels of 75 db/A (During day time) and 70 dB/A
(During night time) prescribed for industrial area and there were also other
variations beyond prescribed limits on other parameters. Therefore, Hon'ble NGT
directed that source/causes of noise pollution in the area deserved to be looked into
and there is also an urgent necessity of taking appropriate remedial measures for
abatement of noise pollution in the said area.

In view of above, you are requested to look into the source/causes of
noise pollution and take appropriate remedial measures and submit ATR well within
time so that the same could be submitted in Hon'ble NGT well within time before
next date of hearing i.e. 04.04.2023. .

DA/order dt. 04.01.2023 W2l

Regicnal Officer
Ballabgarh Region
&=

Endst. No. HSPCB/2022/ Dated:

A copy of above is forwarded to the following:-

1. The Deputy Commissioner, Faridabad with the request to direct the
concerned officer as mentioned for the compliance of Hon'ble NGT order dt.
04.01.2023.

2. The Commissioner, Municipal Corporation, Faridabad with the request to
direct the concerned Municipal Corporation, Faridabad officers as mentioned
for the compliance of Hon'ble NGT order dt. 04.01.2023.

DA/ order dt. 04.01.2023 . < ‘
)

Regional ()ffice:)s

Ballabgarh Region

A
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e - ATR on OA no. 701 of 2022 in the matter of Dinesh Singhal and Othrs.

Vs. Ajay Goyal & othrs.
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Faridabad stepping towards Smart City
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